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Hon 	
e►.7. 

r47 ■4 L Jain, 	3.M. 

CiftiGINAL APPLICATIUN Nuoi22), wE ',998. 
------------------------- -- 

Union ofI nJ i through 
GaneralManatvr  
N hallway, Gorakhi.ur. 

jivisional hallway Manager 
N L Railway, Lucknow 

aenior Jivibional ParLic..nnal,Cifficbir 
N t feilway a Lucknow, 

Applicante. 

k CAN :ahr i L1sji airhe ) 

rim C;-terdra Gupta 
ThrLrrh jhri Ham 	

Awes thi 
(U.V. Branch) 

119/75, 	
Kanpur 

(2 ) 
Preecribod Authority 
Under i-,.itynent. of wag' s Act 

Kanpur ,secpo nee nts. 

OhJLh 

(By Hon' ble fir 3 Jayal, 	
) 

zahri Lalji 
	counsel for the applicants, 

i on 	adjournment today. 

rim 
haF filed Iliac Application N5.1791/98 in .,/hich 

prayr 	
application may 	

-.ed with 

prmic,sion to the aorliciint to fila 	
apna.-21 before Learned 

dis tr ict  ri No .1657/96 has also been filch with thin sar 

Prayer_ 



The CeiSS rniiiittLS to tho L.-der passe d by 

the Prescribed, Authority for Payment of wages Act ., 1936 

for payrit,rt on 	.42,159.68 towards arrears of wages, another 

Rs.42,169.69 es compensation an7f. as. iLuj— 31 cost of the 

applirati-r 	 cdf watrs Act suit !b.499/7, 

w e ge S 

‘.1.1„1L Is now wattled law that owes under payment 

ct Ark not gall within the pc3rvi.iow of C'-intiel 

iidministrativa iribunel. Therefore, this as is dismieseo 

for want L.; jori4'diction on ow: curt. 

The applio3n s may file 'appeal before Lhe 

proper forum if so advised. 


